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The applicant in this case was an Extra
ue e was charge-
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e applicant filed

ne-same was SO0 rejected by an
J,1992, Thereafter the applicant
flled a review petition before the competent
authority on 22,2,1993, a copy of which has been
placed at Annexure-A l,and the said review petition
is stated to be pending - before the respondents

without any decision thereof,

25 In these circumstance es, it has been prayed
by the applicant in this O.A., that a direction
be issued to the respondents to consider his

s

review petition and dis pose of the same,

35 In view of the facts and circumstances
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Stated in the application , we feel that it

would be just and fare to d:
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Same. jie have been told by the counsel for the

applicant that the birector of Postal Services,
Kanpur who is Iespondent no, 4  in the application|

3
ils aJCQﬁgeﬁEﬂC authority to consider the review

petition, as such, the respondent no.,4 is direc
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petition of the appli€¢ant
on merit and dispose of the same by a reasons

speaking order within j period of 3 months

of communication of this order, <
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